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[Shri Pitamber Das]

where 1t comes I am not concerned, but
the document must be before the House
I want your specific ruling

SHRI D. D. PURI: I would say if the
pomnt of order raised bv the hon’ble
Member 1s right, then he 1s really asking
that the motion should not have been
admitted In that case this dicussion
should come to an a brupt end

SHRI PITAMBER DAS - Let the Chair
give the ruhng.

SHRI MAHAVIR TYAGI : Let the
mover place 1t on the Table of the House

SHRI CHANDRA SHEKHAR . It can-
not be placed so easily The powny raised
by my friend, Mr. Pitamber Das, would
have been very vald if 1t were a
document of a confidential nature. The
persons who presented this memoran-
dum to the President, without even
waiting for a day, went to the press
and got 1t pubhished Many a time
this House discusses a thing which 1s pub-
lished 1n the newspapers. Never a ques-
tion has been raised or an objection has
been raised that because the Calling Atten-
tion has appeared 1n the columns of the
Times of India, therefore, every Member
should get a copy of the Times of India
Mr. Pitamber Das 1s a very good parha-
mentartan But 1t 1s a document which has
been published in the press, which the
Members of the Opposition have paraded
all through the country even without it
having been recerved by the President and
the Prime Minister 1 think that Mr
Pitamber Das has not made a very intelli-
gent point of order in demanding for this
memoranda So there i1s no need that this
memorandum should be placed on the
Table of the House

MR. DEPUTY CHAIRMAN There 1s
no pomnt of order

SHRI T N SINGH (Uttar Pradesh)
There 1s one thing more In fairness to
the memory of Lal Bahadurj, about whom
Shrt Krishan Kant has said that in the
case of Mr Biju Patnaik his action was
quite different, his action was that he held
an adverse case against hum That was his
actton He died, but that was his action
In the case of Mr T T. Krishnamachar

SHRI KRISHAN KANT Did he
appoint a Commission of Enquiry

MR. DEPUTY CHAIRMAN Mr Om
Mehta

MOTION RE-SENTENCING TWO
VISITORS IN THE GALLERY FOR
CONTEMPT OF THE HOUSE

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY '

LRAJYA SABHA ]
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AFFAIRS (SHRI OM MEHTA): Sir, I
move
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“This House resolves that the persons
calling themselves (1) Shebaksha Jhagru
and (2) Baldeo Singh raised slogan 1n

and threw some leaflets from the
Visitors’ Gallety on the floor of the
House at about 4.10 pm today and

whom the Watch and Ward officers took
into custody, have commutted a grave
offence and are guilty of the contempt
of this House.

This House resolves further that they
be detained in custody of the Watch
and Ward Officer tll the nsing of the
House today.”

The question was put and the motion
was adopted.

5 PM.
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'ACTION TAKEN BY GOVERNMENT

ON THE MEMORANDA SUBMITTED

TO THE PRESIDENT ALLEGING

CORRUPTION AGAINST AND MISUSE

OF POWER BY THE CHIEF MINISTER
OF HARYANA—contd.

SHRI BALACHANDRA MENON
(Kerala). Mr. Deputy Charrman, Sir,
comng as I do from Kerala where a good
number of leaders, Ministers and others
were taken before courts of mquiry for
various alleged acts of corruption, I
would hke to say something on this
matter, on how we could have avoided
this sort of discussion to-day if omly cer-
tain steps had been taken 1in the correct
way I know there are political parties who
are out to discredit certain md1v1dual‘s It
has often happened and very prominent
political leaders have found 1t difficult for
years to do any work because of this
<hadow that has been cast regardine some
of their activites When such questions
come up. it will be much better if the
Chief Minister or the leader of t‘h'e'party
has no say in 1t, and a judicial opinion 1s
sought and on the basis of the recom

|
1

mendation of that judicial emimon, the
Chief Minster takhes a decision Other-
wise, it will looh as thoueh there was

favouritism 1 do accept that Haryana had
developed very well T do accent that the
best work was done during this period in
Haryana But if some suspicion is cast,
what should we do? Should we not take
the opmmon of some independent judl_claf
person who can recommend to the Prime
Mster what should be done 1n such
cases ? If such a step had been taken, this
would not have come up But unfortu-
nately. it was not done A Cabinet stub-
committee went into it Tt might be that
there was no case It might be that the
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Cabinet sub-committee might have felt
that even a pruma facie case 1s not there

But naturally other political parties mught
say that there 1s some sort of favouritism
To escape that and to see that the Cabinet
Ministers are above suspicion and also to
see that the Prime Munister 1s not dragged
into such cases, I would request that such
cases be decided by an independent body
who can recommend Of course, that
mndependent body cannot take a decision
This 15 a prerogative of the President or
the Prime Mimster It 1s they who have
to do it It cannot be done by any judge
But a judge can go into all these things
and if a prima facie cese 15 not there, 1t
my well be given up Otherwise there 1s
going to be a danger because, I am afraid,
durtng this period a large number of cases
will come to you Now when 1t 15 a ques
tion of Haryana you say ‘No there 1s no
prima facte case And 1if some of my
partymen along with the ADMK take 1t
into their heads to bring such a case be-
fore you against Tamul Nadu and if you
say there 1s a case 1t will be looked upon
as a sort of discrimination So this can
not be allowed We must see and root out
corruption from the top The time has
come for 1t Everywhere there has been
a good deal of corruption It can be
fought only 11 those who are interested 1n
these things are not having anything to
do with the recommendation for an
enquiry They should have nothing to do
with 1t They must get advice from an
independent body and then act on that
advice and take a decision I would
therefore supgest that such a procedure
must be followed because a good number
of charges will come [ believe that most
of the charges are politically motivated

Our Iife to-day has become that Every
body today 1s suspected Unfortunately
that 15 the position

SHRI S D MISRA Why are you

grving a verdict on the charges?

SHRI BALACHANDRA MENON
That 1» what I am saying If there are
chatges they should be looked into by an
independent body whose recommazndation
should be taken So poltically motivated
allezations are there T was myself a
victim of that That 1s why T am saying
this I had to ask for an inquiry on certain
1ssues  So this 1s there Our hife has be-
come so corrupted But the name of the
Prime Minster or of the Cabinet Ministers

should rot be dragged into these State
polttics and Prime Mimster and Union
Ministers should be awav fiom these

things so that we do not take sides on
these 1ssues and we should looh upon
these things as sort of independent issues
and these must be looked into objectively
and must be probed mto bv an nde-
pendent judicial person or body who
should make This recommendations on
which a decision should be taken I
would prefer such steps being taken n
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such cases There may be cases of this
nature but we should not take sides
them This 15 my humble request

SHRI K. C PANDA (Omssa) : , Sir
there 1s a lot of controversy about the
allegations and developments 1n Haryana.
We do not refute that there was no deve-
lopment or there was lesser development
in Haryana But that does not speah of
the efficiency of the Government when
certain allegations are made by responsi-
ble MLAs and Members of Parliament
against the Chief Mimster or any other
offictal and when 1t comes to the notice of

the  President My colleagues, Mr
Sharma and Dr Bhai Mahavir tried to
give details and I fully endorse those

charges In addition, I mention something:
about electrification and 1 would give a
reference of the discussions 1n this House
when 1t was announced 1n the papers that
all the villages in Haryana were electrified
and 1t was challenged in thus House and
we get a reply that certain villages were
not electrified but the electricity line has-
gone there to those villages and those vil-
lages were shoitly going to be electrified

SHRI NIREN GHOSH Mr Deputy
Chairman, why 1s it that the Congress
Benches are empty ? Are they feeling un-
comfortable because charges are there?

MR DEPUTY CHAIRMAN They
have gone for tea

SHRI D D PURI The Mover himself

1s also not there Why 1s 1t? Is he un-
comfortable ? .

SHRI NIREN GHOSH You are un-
comfortable because charges are there

SHRI K ¢ PANDA A declaratiom
was made that things would be inquired
mto May I know from the honourable
Minister of Home Affairs whether they
have nquired as to what the amount of
expenditure was during the period when
it was declared that all the wvillages were
electrified and what the stocks purchased
by the Government or the Electricitv
Board were and how much of them were
practically used ? T am asking this question
because from the memorandum i1t appears
that a certain number of poles which were
said to have been supplied and were paid
for were not there and were subsequently
and the rates were exorbitantly
higher than the available market rates So
I belheve that this was hke the 1ssue which
we discussed 1in the House, about the
buffer stock which was 1n the stock books
only but when the godowns were opened
1t was not actually available there So T
have got a presumption and convinction
that the materials which were sard to have
been used weie shown 1n the book
although they were not physically present
As per books the wvillages were declared
to have been electrified
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In the memorandum, at page 2, 1tem
{(2), there 1s reference to the Cooperative
Department 1 would like to quote a small
Jportion

At the mtiatve and under the
direcions of the Chief Mimster 500
Cooper and 500 Menon and Menon
Diesel engines were purchased by the
State Marketing Federation The total
deal was for Rs 37 lakhs to be paid
by the Federation and the amount of
Rs 37 lakhs bemng 10 per cent of the
total amount, was paid to the Chef
Minister, Bansifal ”

1 want a categorical reply from the
Home Mimster whether this particular
item 1s correct or not We know that when
agents are appointed for such engines 10
per cent are given by the companies to the
agents for effecting sales Since this was a
direct transaction between the company
and the Government 1o whose coffers has
this commission gone ? Who 1s the man
who has utilised these 37 lakhs of rupees
Have they seized the records of the
company 1n order to ensure that 1t has
not gone to the Chief Minster’s coffers ?
I they have not done it will they give
an assurance that they will seize the
records ? 1 am talhing only of this smalil
amount whereas others are talking about
lakhs and lakhs This 15 a specific chaige
of mine The authorities will have to
satisfy the House that the company has
not paid the amount at all or if they have
pard to whom they have paid

Now I come to the acqusition of land
Hundreds of acres of Jand were acquirea
just near Delli belonging 1o certan ryots
I know that hundreds of thousands ot
acres of land have been acquired in diffe-
rent places in the country T would cite
an example first before going into details
For Rourkela steel plant about Rs 400
to 500 were paid per acre to the ryots
And the land was meant for a public
sector undertaking But either the HSL or
the Central Government has not paid the
cost 1o the Orissa Government even nll
now Those were lands belongme 1o
Advasis They were not given land agaiust
land or house against house But land
that 15 being aiven to private persons 1>
being sold at Rs 1 Iakh or even more per
acre Just imagine the difference between
the purchase cost and the selling cost for
commercial purposes But in this present
case—I do not want to refer to any
memorandum—the reply has been miven by
the Mimster in this House that it has been
given to Maruti Limited at the same cost
who are going to have certain ancillarv
industries and who are going to lease it
out to other small farms at a verv lugh
cost thereby earming from the food of
those veasants who have suffered and who
have lost and it would have been better 1f
the peasants had been given lands else-
where equal to those fertile lands and no

-
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smiable cost for the plants and the c10ps
and the trees which were there has veen
paid or they have been properly accounted
for which I think 1s a great imustce
Either 1t has been done by the Haiyana
Government or by Mr Bans; Lal or by the
Central Government 1 know 1n certain
cases that have gone to the Court in the
Hirakud area, the people have been
granted more than Rs 500 for .ach
Chartree Chiranch: because 1t 1s a sort of
food 1n thosz areas and 1t 1> used as a
food by the Adivasis (Time Béll 1ngs)
what about the crape plants, hundred of
grape plants on this land ?

Sir I do not want to go into detals 1
want to make only or two points Now,
Sir, I want to know whether Shri Bansi
Lal was a signatcry to the complaint filed
against Shr1 Kairon or not

SHRI MAHAVIR TYAGI
whom ?

SHRI K C PANDA Aganst San
Karron To the best of my knowlcdge,
Sir, he was a signatory He had filed the
complaint agamnst Shrn Kawon who was
responsible for  the development of
Punjab and Haryana both The same nian
was also charged and even after the dcath
of that man the enquiry was made and, to
the best of my knowledge, he came out
scot free Then Sir why 15 Shni Banst Lal
afraid of an wnguiry ? (Tune Bell rings)
dont refute the fact that he has done a
lot of development work But he should
be brave enough to face a juuicial
mmquiry so that he will come out a> a
hero 1n this country and the peopnle wilt
say that in spite of all the allegation> he
faced the mmquny and so on

MR DEPUTY CHAIRMAN You must
wind up now

SHRT KX C PANDA Lastlty Su 1
am referring to one Shri Ram Piyara He
has sent a memorandum to the itme
Minister 1in addition to the memorandum

Apainst

he had alreadv submutted He was for-
merly an MLA and that gentleman has
written—I am reading only that parh-
cular portion— hence my humble sub
mission would be that despite all  the
mampulation destruction and fabrication

of all the evidence T undertake to piove
the corruption of Shri Bansi Lal as men-
tioned 1in my memorandum and 1n case of
faillure T undertake to undergo dnv
punishment to the lking of the Chef
Minister of Harvana the Home Mimster
as well as the Prime Minister of Tudia®
Sir if a former legislator gives a challence
ke this and my colleague Shr Sharma,
also asserts that an inqury should bz
made acainst him then whv 15 the Gov-
ernment lagging behind to have a jodt
c1al mouirv agamnst the Chief Mmister of
Haryana, Shri Bansi Lal? Thank vou
Sir
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MR DEPUTY CHAIRMAN Yes Mr
Ranbir Singh

ot Tk tag  (gfmr) oS-
Fwrafa S, 999 79 a9 71 ¢ 5 A ag
ST AT & TB A= F fgerrE Ja
97 I7 WAfaF JOT 7 7 AEF I
Haq A faden FTAT A1gar # ¥ 309 9
o+ fag@ § SMT 93 ) 1968
7 gfvam faar a7 & 7T 779 g
Ao i wraw aref 7 § 34 9gEqt
A, fama & o wmfee a1, 78 faa #1
faar fr afza wmag z@m #71, gfmo
F Sl gaET TR0 A, FHE qIEr & Aqr
qAFT HET WAT ATAT F(Q | o FTGT
T & e 7 oomag ag @ off &
AR A AAT afgT Awmdr gfaa
AT, EATNT TUTT HAY, TZT F94 AT
=TEAT AT TN FTI0 47 fF qq I
srow fear w@r oty &1, 99 [
T g1 T §—— T AT I FT4A &V
q3—3a8 SR A & faars
uF agMr fagrdl a1 §, 99 JNT F
2T gl & & [F gaF1 q&0T 947 9%
FIE OFAT TENE | TEH T AZIAE |

Sy-gaTafa WY, THF TS AW AW
g 3@ f& =@ 37 fagorsr &1
fax fFar 1 & 37 fagEs FW
§°?3977 ¥ 17 fagAs @t FO9
qref & 9 97 AT A WEATHT
& 7 q | 3% TEET T |

sft AgraiT ey : F7 F A g ?
FAOH AR FT T WTEr Irar g 1

s AWTAT qAT G ¢ FAT ATGHT
ST A AT |

st TR fAg - W AW AE Ar |
Y s TAA 1967 F TAT & qER
T A R q | T IO T T
1T # ¥ SF qA AT | ATHILqR FT
faafant & fAaF7 1967 % I A

-

g@MEl | ¥ W qHA wTAE 9 A 9
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AR feamn ¥ qer vt & T FEE
ME F . T BRAT | T A SR
AT AR, QI F IR AT 6
four & @z worg frar & 1 (smaun)
G, IE ST F R SEET e
T BT FEW, F AT IR A,
SHEFT YIAT 9 ITHT ZT FAT 99T
A% 95 w1 § | AfFT & sawr Ag
qIAET AT 2 fF ag @it qme faar
TAT § g FIA 0 USIAAE AT £
TR 121 O & A &7 fAw
a0 & 1 1971 F 9@ & gHrEr
T well AfgT «fmar sl e &
fadtet aift & s wh Wz 4
T % AT &Y fael oot ¥ T
"eEAl § FEAmy f6 | wTeg qwer
F1 et 7 oAt s g A fr
faeelt BeFv Wi @ w&fF ¥ quay
4 {5 faoefl 7§ 37sT T g A 1
THfAT a7 AT J9A § A o T-
A s &

3T AW A, 3R 55 arar ¥
oA & {5 fFar ar su=wr o fow
fovar + fedt vy Y S AT § IHET
IFW gaMr faar ST uw wAw A
a2t %7 o1 37 g faar | =W
forer fazd 1 gamr faar Sw wwg 3w
AT | TEE AW F 400 JFHE a7
TH G | 9F T IFW A garr faar ag
TegATeT et & 1500 T F G2
F1 8, T 64 TIT FeT FIrq1Fq F TH
& 3500 T F TOAEZT F YrAT AT
AW FT AT AT | JTH A2 TATHIY &7
9 off A1 AT ) T SRR AT
T & 400 TFHT JA gT & KT 29 TFH
3T & gU E | IFF AR FI@MET a7
gar € e fa S| fRar ) 9w
AT & 3FE7 TR a9 gT & | AT Sy
AU FTER T WA €, TG I SO
F 17 § fawordr & e ol &1 SEW
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fo forar & f6 387 9 & seaT ST
& | grefa &7 FrL@ET A7 FE 9T @y
T &\ o g fr az st W €
I TEE g, G TH AR A IS &l Fg
FFATE AT g A AT Gfe <1 67 TIogH
gRY )

qfeasit ¥ SHIT & W w1 fo% fFar
AR FHIT A F T g w1 9%
fFar s o @ fafesar st o
g 9% W g ) 25 09 A}
B F awE< § fagm sad foder
Y, oqd 9T F AW F THET ALY
g 1 T 9T |y g R aw| !
A TU FT @O g 7 T e
F A | AR g, TG FIE AHTT AGl
AT qFGT | T FFE 9 & gad
3! uw il TR S gER § WA
fag &1 ST 25 FAM 17 A THIA
g{d) fFay TIT F 24,500 ¥9C | |
Tg 8 TAIT &Y FI UFE § FH F9ar
g | Tod s uh A faer Anw g,
gog AMF FvE, IFM 11 FAE 15
AT STHIA U g1 *Uq § Al g,
UF-3F THT THA UF gAR ' |
gaar § | g9 avg 25 aEfEAn &y
REfCET A TR E | A3 A TET ATIHT
T & fET 8 g wWT W oRS §
SART 9T FHIT UL & AR qg ard
JHIT 9 S 9T & TG WHq FAT @
T 1500 T 3T 3500 1 &
HRT-HTL HET g 1 f5F fwar qar B
A UF TUAT TATE AFT AT | a8 garg
oqET @A g1 ar | qfeq S, 7y faey
FT TET ageT fedl wfawac w1 1 IF
AEfEFTT At gFar fedy wfawe
TEATT & IF TgIAT AMfgq off | =g FT
TE qgat? g T T a8+ Ffh
aF Fifsrer o, 7T Feawed F1FHT
T A § A BT A A g\

123

|

\

[ RATYA SABHA ]

by Chief Mumister 124

of Haryana

AL § q9T MY F 5 ImW &
FILEAT AT A gfamn 7 qFy
FOU, SRH U FTEME( ST
foast g & fFam #7111 &R
AT BT OFS F fgaE § qT #7940
faeart siafs uF, 41, 9 AR AR g9
W N T F fgEE § I @y
ST W 4T 1 T T A At qOIT
25 ATefaay F7 s & AFAT g, ST
SATTHT TATTT 3T A1 § 9 I F1 A3
F G 9T TG A E |

ot yygwmfa : s A fAAz A
g® Fiew |

UF QAA™ 93¢ : G99 I8 77
afa .
=it oI fag : 3% 2, awTIEe 9x
TG AATE |

st qwrafy : o 997 g 9= Xfagy

it TR g : agr o fRar
fs wrefy agr fewg & faam &1 ars
FIIT EYE | ART 29 WFW a4 U £,
400 WHIT T ATAT & 99 gTE | THAT
T 7 FET F 92 G T @QIE | THIT
F AN 11 FAC T R/ THS
% fgara g fagr T & SR T AT
AAGAT 1| A 41 FAC 624 #97
faT 9T | SHY T ¥ TS FT AATESAT
faar mar | S WA R A @ THE
oMl ¥ fafaq g gadr of Iqwr S
SET § sy 99 g omr a3g
12,535 ¥90 § u&s ¥ fgam & faar
™1 zER S«Er g3y T faega
ArEfd % Gy THT GAT 95T § SHET
SHF & T 8,480 TIT FY THFT &
fga@ & e #3%, 71 9 St 3
fgad e qewa & ady, e
5% fan war, 9% fau WA oFEEy
F TF 9,360 TIC T UFE & fgq &
TN & oF H19 Tg-Ww & IR o
F AFW W,

\
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ifza ot ¥ faw fem f5 s a@r
WEM AT 1 <7 & 1 afeq S Avaw
TWrE | A wA gt faedr 7o

UF AMAE d@Teq ;o TTE 7

ot ToER fqg o WY UF oSS &
AT garawn fwer, 1 owr aw A%
T a9 & fag 45 Tty Famag
& IR aT T fAeft oiT 45 To B AT
FT IGFT A E, STATHE FTAS FITHT |
qrafq &1 w1 ITAT FH 87 faaT € )
wrefa #t IET fog wra 7 §, I T
& | sEledt 7 ara g, dfeq St s
T forsr frat, 3% &8s 19 & Y
1T sETaar 7 fogar gwg awEr €
ATTRT AAA & | THY 9 7 1T M
3, Tl g9 T T8 |

S wFER @wiy oy FwglOfF
ey 1 S s @ 7§ ag 9T
wrd g & g g, faaer garasr faar
T AT 7 AT qE E | AfwT ATfT T
AT TR GA Tol g0, Ig I@AG
as § g fredl 7 )

=t Tt fag o Sgewefy o,
arefd F1 FHIT 11249 To H TFT
F fgary ¥ T 1 3F AATAT IAF I
a7z € fF 9= sEed A——gie
FIE qF T & FTAT F1F T AT AT
FT 9T &1 THT—— FqTT qATAT faar
Tt A1 ag ST ATEfT F1 & IAT ER0 AT
gt wEY AT grm afew S 1T w1 oAt
& g o wrefq & & fagr s ) &
Ay araar g fie wrefa & arg gaa foraa
& #Y | wrefa Fv @ ghato @i
gera ¥ fas FTeEml & fag s &
TE & I qAFT A WATHT 3@, L
F1E T 57 #1 TR T FIE@E(
¥ fau ggama F@ f@ar & @
wEF FTHY I AT ST FIT q@f I a4,

L
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If A W ST 9T W ST fE oS s
iwﬁmﬁﬁmgmm

@ ATA T A | AT IAA F
TAGT &1 A1 q AT o §qTy gEq@d
FL AT | @ Y AT GT IAT T |
19 q1 G2 AT BIHT 97 9, 787 s
TiET & TTET AT G & Frwrar @y
9T, AT FEAH IHT A F |

(Interruptions)

sy WFER @
W, gAY Ay vt E )

sfrafa faamedt sgast @ warsT g
q1 YTT =TT ZIA | T THAT FR2 aF
LK L B

(Interruption)

ECAM CAR

=t T f6g - 9gf a9 g a1 &0
qredF & % aor &7 T | ;18 T84S
T a0y A gera § A sreafre feay
FTA § IAA OF AT AT 15 AT gL E |
I9 AT &Y 9F F ¥ TEl qF AE
TR TG 2 | W T F1 15 fFar aw
Fhal & | 3% fau sdg vy &
T § IR ZFEner R 1 g
f@ =g s &7 fwdifaos s
F1Ea § BieA W1Ea § =W fow & fag
WY 38w § GfF A o 9
aTfemT 38 & 1 fR araw &, fomay
AT FT FLHTX T AT § I8 3T
SATHT FT 37 &, TAFHT qaT AT T
AT TN E | SR § usifasw arfzar
F AIaw § ? S-Ar aafaw qrdt
FAT T I TGN 27 TTHT KU A2
7 g g i g9 F1 frer g, s
Fieaa o< gar g w8 § 7%
T AY WY ZTTHT ATX AL AFATTAT
st @Y srgA fafaeex & qwraa @ g
g $8 7 T9 @ FY AT, T I J&T
#1 HF IATW ? g T F 7@ B qA

| R
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so-garafa St Sgr aF gATR TR
7 gfeastr ¥ fax fear, S 49 @319
firdt &, gfaarm Cdwe § 7@ & AT
a1 AT IR N AT G FTHAT
1 o o

afeqeft 5@ aTq &Y 7 TF | qEAv
qTET Y AGvET & Irai wal (F Y
T SaTer FIAA 9T @dE qg g Al
IEET T ST AR | FHIL HET AAT
i 7 IH 37 geR w1 fqvana fearar
o =Y TR AT STGAT AT IR
ZFMIL T TS | 9 TAATAL & FATH
gt a1ga ¥ w9w warg | faar 91 )
JaTa 7 ae fag w2 & faar fF s@w
FE AT A1 W AL &, IF
fedaTe g9 §, ToHHaT &1 399 F%
JUeEAT AET & | IFD JTIZ TAAAL T AT
w2z fafaaa sfwoa a7 wiea s 3a9
Fo T W0 | 3EF SESR ARl
g ¥ Sl 9q@F § I ag fow
F< fear fF e s & arw wwd
W | oad 7 1 B qearT fag o v
Fgr f& gfamm sdor g FT @I
g 1< gaw qfeast 1 g AWETT 8
g, zdr fau S &€ §, T fAg
frat § 0
7 UwAfaw arfeqt & T fag f=r
& T vamwal 7 99 e ETd 9 1)
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MR DEPUTY CHAIRMAN Now
that will do Yes, Mr Niren Ghosn.

SHRI NIREN GHOSH (West Bengal)
Mr Deputy Chairman, Sir, the subject
before this House 1s the action ot the
Central Government in refusing to set up
a court of enquury Now whatever 1 nave
heard from the Treasury Benches 1s that
they have not refuted the allegations; they
know that the allegations are there and,
if not all, rest of them are perhaps cor-
rect

AN HON MEMBER: There arc no
allegations.

SHRI NIREN GHOSH They have
only made counter allegations and ihat 1s
not the subject before the House The
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point that [ want to make 1s thar the
whole Haryana affair with which the
Maruti Lid 1s intimately connected, has
become a roaring scandal, In any ether

country, the Prime Mimster would have
resigned m such a state of affairs bat 1n
India things happen otherwise

SHRI1 PITAMBER DAS Or He would
have been forced out

SHRI NIREN GHOSH Before I come
to the main pomnt, 1 would hike to say:
Who 15 this Mr MP Sahm? He is the
same against whom the Das Commission
passed strictures. Now the Central Gov-
ernment has awarded him the honour of
Padmashri.  All the crooks and scondrols
can be honoured with the title of Padma
Bushan and Padmashri, that 1s, of course,
the prerogative of the Central Govern-
ment Now he is the Chairman ot the
Haryana Electricity Board, How many
lakhs of rupees have been swalowed b,
this fellow, by giving more to the con-
tractors more to his well-wishers ? But
the workers there are suftering Five
hundred worhers have been taken under
custody This 1s happenmng under this
regime.

But let me come to the main thing. 1
assert that Mr. Bansilal would not have
the check to acquire this land fn such a
manner, cheating the peasantry, giving far
less than the market price, unless he was
told to do so from the highest quarter mn
the land He could never have doue 1t
because he knew 1t would come before
the country Theie must be some one to
defend him to guard him. So unde, direc-
tion from the highest quarter he entered
into this deal and gave this land at a
throwaway price to Maratt Ltd The
marhet price 1s four, five, six times higher
than for what 1t has been given to Matut
Ltd which 1s located in Haryana his
scandal is gathering mass more and mote
as days pass Now, you know a publc
sector small car project was in the offing
Our House was told that an agieemeni
with Renault would be signed I wiote to
the Prime Mimster why i1t had not
come up and she wrote back to me s.ying
that moie attention should be given to
public transport not to private transport.
So thus that small car project was scut-
tled, for whose benefit for the benefit of
her son, Shri Sanjay Gandhi Tt is a most
sordid thing and no explanation has come
from the Government about this Now,
Sir, four, five or six letters of ntent were
1ssued Has the country ever heard what

has happened to the other letiers of
mtent except the one granted to Shri
Sanjay Gandhi? All those persons to

whom letters of intent were granted were
cover agents m order to delude the
country The real thing was to scuttle the
people’s-car project in the public sector

SHRI OM MEHATA - Anybody
take it and many have taken it.

can
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SHRI NIREN GHOSH: I am not
yielding because my time is short. So this
was a sordid deal. Some cover agents were
deliberately set up. And now the Prime
Minister had the check to say the other
day that in any other country a young
man would have been encouraged, All
these years Shri Sanjay Gandhi himself
has not come out with the assertion but
his mother, the Prime Minister, asserts that
from indigenous material he has fabri-
cated a car.

sifelt et agasy « ofwa, 7
AT AT ATET 48 & & 39 7 gl
¥ WEq Wl O EH AT AT T |
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SHRI NIREN GHOSH: Now to come
to the thing, he has not got the technical
knowledge to fabricate an indigenous car.
Therefore, would I be wrong 1f [ ussert—
and 1 assert with a full sense of responsi-
bility—that Shri Raunag Singh who has
been made the Chairman of the Export
Promotion Council by your Government
and who is one of the Directors of
Maruti Ltd., has imported foreign designs
and drawings for Maruti Ltd.,, and there
is nothing indigenous there ? 1 also assert
that this Raunaq Singh. for the benefit he
is giving to the Prime Minister’s som, is
exporting steel tubes out of steel imported

[30 MAR.

by him at less than the imported steel
price.
SHRI SITARAM KESRI: Properly

taught by Hindusthan Motors,

SHRI NIREN GHOSH: Steel tubes
manuofactured out of steel imported into
this country are exported by Raunaq
Singh at less than the imported price of
steel resulting in nett loss of foreign ex-
change to the country. The Government
is more than compensating him.

st wwe AW AT aTAdES AEET

AF ST AgAT g R 3 A FT @ 2
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SHRI NIREN GHOSH: For your in-
formation let me tell you 1 put a question
but because the question was inconvenient
the reply given was that information was

being collected. The Government had not
the check to answer my question and so
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they resorted to this step. Not only that;
[ assert that this Raunaq Singh of Bharat
Steel Tubes 15 having the orders of
Maruti Ltd. to manufacture tubes. So,
this is the thing it has come to with Maruti
Ltd. That is why [ was saying it was a
roaring national scandal. Everything is
foreign-made and all sorts of crooks, are
gathered together, This upstart of Mr.
Raunaq Singh has got several licences,
fifteen or twenty, all for the benefit of
Maruti Ltd. Some  other entrepreneurs
have -ushed into it and poured money
into Maruti Ltd. I made this allegation
during the debate on the President’s
Address. Now that Maruti has become a
hot cake, in order to save the image of
the Prime Minister Sanjay Gandhi might
be asked to quit Maruti Ltd. and Rs. 70
lakhs would be given for his so-called
technical consultancy services. He is not
a technical man,

(Interruptions)

y SHRI SITARAM KESRI: It is all a
ie.. .

SHRI NIREN GHOSH: I know it
pinches them,

SHRI T. N. SINGH : Is this the way?
It is deplorable.

l .
\ SHRI NIREN GHOSH: You have no

answer. It is no argument. Because Mr.
Bangilal is a party to this affair of Maruti
he is being protected from the highest
quarters.. .

SHRI SITARAM KESRI: No, never.

SHRI NIREN GHOSH :That is the

reason why they are not zoing into these
charoes,

(Interruptions)

MR. DEPUTY CHAIRMAN: MR.
Kesri, let him finish now. If you go oa
shouting, he will take more time.

SHRI NIREN GHOSH: Sir, perhaps
we would not have brought the subject
before the House, It is because the same
party is ruling in Haryana and at the
Centre. So, we have no option but to

raise the matter in the House. That is the
position,

SHRI RANBIR SINGH: You are help-
less. People are not with you.

SHRI NIREN GHOSH : Now, Sir, the
entire Maruti Ltd. iy a fraud, a pet imposed
on the country. I have not heard any-
where else that the Prime Minister of a
country shows unheard of nepotism in
favour of her son. throws away all public
standards and even goes to the country and
begs that her son should be hailed as
some enterprising youngman. Her son
is not technically qualified even., 1 have
ascerted that everything is foreign-made.
[ (Interruption). In this way they are
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IShri Niren Ghosh].
cheating the pcasants. The Defence De-
partment made an obiection that it should
not be purchased.

SHRIMATI SUMITRA G. KULKARNI:
Mr. Deputy Chairman, Sir,....

MR. DEPUTY CHAIRMAN : She wants
to ask you a question. (Interruptions).

SHRI NIREN GHOSH : 1 cannot hear
two Members.

SHRIMATI SUMITRA G. KULKAR-
NI : I want to ask Mr. Niren Ghosh a
small information. In all those vears when
you were ruling at Calcutta, how is it that
the Birlas’ factory was never once gherao-
ed, was never once closed down ?
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(Interruptions)

SHRI NIREN GHOSH : Birlas’ factory
has been gheraoed. The gherao was con-
ducted by us. Not only that, There were,
besides, any strikes, with a six-month old
bitter strike in Texmaco, and also a series
of strike in Birlas’ factory. So, all your
allegations are fantastic imagination.

SHRIMATI SUMITRA G. KULKAR-
NI: Sir. ..

MR. DEPUTY CHAIRMAN : Mrs. Kul-
karni, please take your seaf.

DR. K. MATHEW KURIAN: Why
don’t you takeover the Birlas right now ?

SHRI NIREN GHOSH : For having sup-
ported Maruti Limited, Mr. V. R. Mohan
was made an MP, because he became a
director in Maruti Limited and poured
money-into that, and for that this favour
that was granted by the Congress Party. ..
(Interruptions) The entire Government

machinery was moved. And what is this
Nagarwalla case and what are those
moneys ? The country suspects that

those were moneys directed by someone in
the highest authority to be diverted for the
construction of Maruti Limited, It is a
legitimate suspicion throughout the coun-
try.

So, I say that the Haryana affair is pert
of this national scandal. thi¢ Maruti Limit-
ed affair, for which the first person in the
land, the highest authority in the land has
gone the whole hog, throwing away all
moral gstandards and all norms of public
behaviour and governmental standards and
for the personal benefit of the TPrime
Minister’s son. That is why I know. you
will not institute a court of inquiry because
how can vou ? You have asked him to do
all these things. Now, vou cannot defend
him.

MR. DEPUTY CHAIRMAN : Mr. Pusi.

SHRI D. D PURI: Mr. Deputy Chair-
man, Sir, we have witnessed an amazing

[RAJYA SABHA] . by Chief Minister

132

of Haryana

phenomenon this afternoon inasmuch as
a senior Member of this House who has
now made a retreat and is going oul—he
has come back—he has used the word
scoundrel for the Chairman of the Haryana
State FElectricity Board. a respected and
decorated member of the services, whe is
not present in the House. .. (Interruptions)
Just a moment.

DR. K. MATHEW KURIAN :
victimising the employees of the
State FElectrictiy Board.

MR. DEPUTY CHAIRMAN : Why are
vou interrupting every speaker ? It iy very
unfair,

SHRT D. D. PURI: A categoncal state~

ment was made that Shri P, N. Sahnj was
found guilty by the Das Commission. ..
(Interruptions)

SHRI PITAMBER DAS:
quest the House to enjoy the
Mr. Puri.

SHRI D. D. PURI: A categorical state-
ment has been made by the hon. Member
that Shri Sahni has been found guiity by
the Das Commission. I wish the hon.
Member had read the Das’s Commission’s
Report, T wish he had had as much as a
casual look at that Report, Having read
that Report sevral times over, I make the
statement unequivocally without any fear
of contradiction, that this statement of the
hon, Member that any aspersions have
been cast upon Shri Sahni leave alone his
having been found guilty, is a factual mon-
strosity, it is a rape of the truth, there is
no vestige of truth in the statemen that he
has made. Out of the very few pecople
that have come out unscathed, entircly un-
scathed, through the Commission of in-
quiry that Shri Das conducted, Shri Sahni
is a shining example.

And for a senior Member of this House
to use the term “scoundrel” and then 10
make a statement that he has been found
guiltv by the Das Commission is a depth»
of degradation 1 have never witnessed in
my 18 vears as a legislator.

SHRI NIREN GHOSH : T did not use the
word “scoundrel”,

SHRI D. D, PURI: The word ‘“scound-
rel” was used. The official record can be
referred.

SHRI NIREN GHOSH: This Mr.
Sahni, against whom some strictures were
passed by the Das Commission, has been
given the title of Padmashree. ..

SHRI D. D. PURI : If the hon’ble Mem-
ber wants to withdraw that word I will be
happy. But the word “scoundrel” was
vsed by him. Before T deal with other
matters mentionsd in the alterations, let
me tell you what has been the conduct of
Mr. Sabni in this matter, Mr, Sahni, first

He is
Haryana

I would re-
speech  of
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of all, stated that he took full responsibi-
hty for all the transactions agamnst which
accusations were made and that the Chief
Mimnister had nothing to do with them
Mr Sahnmi then invited a full investigation
by the Vigilance Department of the State
The vestigation was conducted but noth-
ing at all was found against Mr Sahmi Not
resting content with that, Mr Sahny insisted
and gave 1t 1 wrting, notwithstanding the
fact that nothing had been found by the
Vigtlance Department and by the agencies
of that State Government that he would
insist that the Comptroller and Auditor
General should conduct a spectal audit
Even though no other enquiry was being
conducted he insisted for the enquiry and
the Comptroller and Auditor General of
Ingm 1s at this momment conducting that
audit

DR K MATHEW KURIAN Mr. Pur,
could vou tell me whether Mr Sahm 18
your relative ?

SHRI D D PURI- Yes, and I am proud
of this fact

DR. K MATHEW KURIAN You are
defending a corrupt official

SHRI D D PURI WNonsense
SHRI BHAGWAT DAYAL On a pomnt

of order The Vigilance Officer 15 the
DIG, CID of Haryana Stat ¢ He con-
ducted the enquiry Thes report of the

Comptroller and Auditor General of India
has already said that large quantities of
stores were purchased against 9095 per
cent advance payments

MR DEPUTY CHAIRMAN  There 1s
no point of order

SHRI BHAGWAT DAYAL: It is the
report of the Comptroller and  Auditor
General He says that large quantitieq of
stores were purchased agamnet 90 95 per
cent advance payments

MR DEPUTY CHAIRMAN There i»
no pomt of order

SHRI BHAGWAT DAYAL What has
the Central Government done about 1t?
These are the remarks of the Comptroller
and Auditor General ..

MR DEPUTY CHAIRMAN You can
g0 on, Mr Pun

SHRI D D PURI- precisely with a
view to set rest any such allegationg that
because the Vigilance Commission was of
the Haryana Government he has insisted
and said that the Comptroller and Auditor
General of India should conduct an en-
quiry Now at the moment the Comptrol-
ler and Auditor General of India is con-
ducting an enquiry into the specific allega-
tions  (Interruption bv Dr K Mathew
Kurian) I am saying all this because the
word “scoundrel” wag used for him....
t(Infr;’rruprion by Dr. K Mathew Kurian)
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MR, DEPUTY CHAIRMAN. Dr
Kurian, you have been interrupting every
speaker That 1+ not fair.
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SHRI D. D PURI: Never say die 1s all
I can say to the Hon’ble Member, Then I
come to the other matters The allegations
really divide themselves into two parts—
allegation against the Prume Mimister in sO
tar as the acquisition of land for the
Maruti Ltd 1s concerned and the other
allegation against the Electnicity Board m
so far as the Chief Minister of Haryana 18
concerned Sir, Marutt seems to be 2
matter for which some hon ble Memberg of
this House have acquired a blinding ob-
«ession  The other day when we wer€
discussing the affairs of Shir Kuldip Narang,

some fantastic suggestion was made that
Mr Kuldip Narang was a Director of
Messrs Marutt Ltd Because 1t was not

denied, not one, two, three, but four Mem-
bers repeated that allegat.on  Afterwards
it was found that there was no
6 PM  basis for it at all, It has become
an obsession The other day we

were discussing the affairs of
a contractor a contractoy who bhas been
found gulty red handed in broad day-

light, of having commtited some hemous
crime I am prepared to .oncede that no
hon Member wanted 10 defend that con-
tractor But the conduct here reminded me
of a pettifogging lawyer 1n a court of law
defending an accused who had been found
guilty of a heinou, crime He starts saying
like this the police was probably interest-
ed 1 action agamnst him because m such
and such matter, not related with this case,
the police had some “adavat”, That pre-
cisely 1s the conduct of the hon, Member,
mn_season and out of season, whether it is
relevant or irrelevant whether the word
“Maruti” can be introduced or it cannot be
mtroduced Tt 1s an obsession, a blindnig
obsession

There 1c another interesting fact Mr.
Bhagwat Dayal vehemently stattd—I hope
he will pay attention to what I am going
to say—that this land was acquired for
mdustrial purposes omly for the specific
purpose of benefiting Maruti, thereby ob-
Iiging the Prime Minister Sir, looking
through the papers I came acrosg a very
mteresting notification  In the year of our
Tord 1966 a notification was issued in
respect of more than 5,000 acres of land
of which the land mow acquired for Maruti
was a part I will repeat, for the benefit
of Mr Bhagwat Dayal, if the House will
bear with me, that n the vear of our Lord
1966 a notification was 1ssued for the
acquisition of more than 5000 acres of
land of which the present acquisition of
4208 acres is a part

SHRI BHAGWAT DAYAL - That was
withdrawn

SHRTI DD PURI: It was not withdrawn
t1ill 1969
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SHRI PITAMBER DAS: How much
out of it has been acquired ?

SHRI D. D. PURIL: 420 acres.

SHRI DAHYABHAI V. PATEL: A
very nice figure.

SHRI D. D. PURL: The point I am
making is that at the appropriate time.
this piece of land in excess of 5.000 acres,
of which that land wae a part, was under
acquisition for industrial purposes, before
Maruti was even conceived, before Chou-
dhury Bansilal came on the scene at ail.
Therefore, this question of imputing, motives
for the acquisition of land for the purpose
of obliging the Prime Minister under the
circ%{nstances would not really ho'd water
at all,

SHRI PITAMBER DAS: I would like
to know from Mr. Puri as to when he got
the knowledge of this conception ? When
was it really eonceived?

SHRI D. D. PURI: Now, Sir, this was
de-notified in 1969. A lot of argument
has been advanced in regard to the price
at which this land has been acquired. Mr.
Bhagwat Dayal has given some instances
of this land having been acquired at
Rs. 16000 or Rs. 18,000 or Rs, 20,000.
And my friend, Choudhury Ranbir Singh,
has given other instances. But T would
respectfully submit that quantum of com-
pensation is sub judice at the moment. Is
it seriously being suggested that a matter
whose jurisdiction has been seized by a
court of law should be made over for en-
quiry under a commission of enquiry?
Look at the proposition. The proposilion
is, here is a matter before the court; inso-
far as the amount of compensation is con-
cerned, under section 18 an appeal s
pending before the court. If it is Mr.
Bhagwat Dayal’s suggestion that there are
too many hearings and too many  post-
ponements, then they can apply for a

transfer of the case, if the case is not
being conducted satisfactorilv. Instead of
wasting their breath on this Rs 16,000

and Rs. 18,000, let them go and help. If
really they have the interest of the dispos-
sessed landholder at heart. let them go
and help them with the appeal. Let them
engage some good lawyers so that if they
are able to get a thousand rupees more or
ten thousand rupees more an acre for that
land, let them get. it because insofar as the
Government of Haryana is concerned as
has been made out by my colleage, the
Government of Haryana . (interiup-
tions) ... if as a result of the revision the
value of the acquisition compensation to be
paid is enhanced, then. Maruti and every-
one else—there are ten other allottees of
that land-—will have to bear their share in
proportion to the area allotted—not only
that—plus legal costs incurred by the Gov-
ernment. Therefore, T was really amazed
to seer so much of time of the House being

[RAJYA SABHA ]
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taken upt over a matter which is at the mo-
ment sub judice. 1 would repeat again,
when the House framed its ruled and chose
to restrain its proceedings from discussing
matters which are sub judice, it was for
a very valid reason, because any discus-
sion of this nature in a House like this on
matters which are before courts of law
inevitably affect the mind of the court
and somehow sometimes justice may be
impaired and justice may not be
dome . .

DR. K. MATHEW KURIAN
not an aspersion on the court ?

SHRI D. D. PURI : Therefore, senior
Members of the House spending all their
time on a maliter which is sub jadice, 1 do
not understand why it happens. The land
having been acquired was made over, and
there are three attacks that are made on

Is it

this : One. the price; two: the area; and
three: the instalments and the interest
thereon. And T will briefly deal with
them. ..

SHRI T. N. SINGH : It was acquired
without notice,

SHRI . D. PURIL: Notice, that ques-
tion is sub judice. 1T do not want to deal
with it. T state here categorically that
even when Shri Bhagwat Dayal was the
Chief Minister of Haryana, it was the
recorded policy of the Haryana Govern-
ment to allot land to industries at subsi-
dised prices. It is on record...

SHRI B. T. KEMPARAJ (Mysore) : Let
them deny it,

ot g fag © s W/ oA @
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SHRI D. D. PURI: There is another
point 1 would like to make out. 1 would
briefly give an instance of the quantum
of subsidy, not really marginal subsidies;
allotments have been made in respect of
land acquired at Rs, 2.43 per square yard
and lands were allotted to industries at
pricep varying between Rs, 1.14 and
Rs. 153, almost half the price. 1 can give
the instances, but T will not to save time.
As a matter of fact, land has been allotted
free of cost to the HMT in Punjab. Even
registration charges in respect of land for
industries have been waived long before
Choudhury Bansi Lal came on the scene.
It has been the consistent policy of the
Haryana Government, And why not?

AN HON. MEMBER : Of Punjab also.

SHRI D, D. PURL:
Government also. And ~ many State
Governments are bending themselves
backwards to attract industry with a view
to solving the problem of unemploy-
ment. ..

SHRI T. N. SINGH :
you, HMT never took any land free in
the sense that cultivators who are the real
owners are not paid. It was the Punjab
Government which underfook to make
payment to cultivators on their  bebalf.
The cultivators were paid their right price.

SHRI D. D, PURI: 1 am very SOLTY,
1 have not been able to make  muyself
understood. 1 said land was allotted at
subsidised prices and sometimes the sub-
sidy amounted 1o 100 per ceni. 'The
money was paid 1o the growers. But 1
order to attract industries, it was allotted
to them at subsidised prices and in some
cases like HMT the land was allotted free.
1 did not say that it was acquired free.

SHRI T. N, SINGH : Government did
that. ..

SHRI D. D. PURI: The only acquiring
authority is the State Government, I
thought Shri T. N. Singh knew that.

SHRI T. N, SINGH : T am not so ig-
porant, 1 might make it clear. The
Punjab Government wanted HMT 1o be
focated in that State and it has been the
practice of many Central projects that
they used to be located at places whese
the land was given free of cost. I does
not mean that the farmers are not paid.
Prices are paid to them and land for land
wiis provided to theot

Yes, of the Punjab

I must correct
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_SHRI D. D. PURI For the third
time let me repeat that the land was al-
lotted free, not acquired free...

SHRI BHAGWAT DAYAL Eiscort
Company purchased from Haryana Gov-
vernment 45 acres of land at more
than Rs, 65,000 per acre.

SHRI CHANDRA SHEKHAR :
hon. Member Shri T. N. Singh wa‘s)vﬁfll;
Industries Minister, every State Govern-
ment was vying with one another to allot
land free to private parties in order to set
up industries. ..

S}_IRI T. N. SINGH :
parties.

SHRI CHANDRA SHEKHAR : On
every occasion all the State Governments
were allotting land at subsidised rates to
private industrialists under the steward-
ship of Shri T. N. Singh who has for-
gotten that in order to attack someone
else. I am not interested in the attack or
defence. 1 am interested in one thing,
namely, senjor members like Shri T. N.
Singh should not try to distort facts. It

138

Not to private

is a well-established fact that all State
Governments give land at subsidised
rates, to attract industries. What is wrong
in that?

SHRI T. N. SINGH : I must make my
position clear. It is ome thing to say
about public sector and gquite another
thing to say about private sector. J must
make it clear that at 1o point of time
during my time I bad said that private
sector should be given land at conces-
sional rates, 1 challenge anybody to prove
that. There was not a single line or
word, whether in Parliament or on files.
T have never said like that.

SHRI CHANDRA SEHKHAR : It was
the policy, whether you have said or not.

SHRI T. N. SINGH : You said it was
my policy. 1 am entitled to say this.
Why should anybody tell a lie about it?

SHRI CHANDRA SHEKHAR : I take
serious objection to that, 1 have never
told a lie. 1 have not said any word
during the last seven years which 1 have
failed to prove. 1 am not in the habit
of telling lies. T said that Shri T. N.
Singh conveniently forgets it. 1 can prove
what 1 said,

SHRI T. N. SINGH : Then prove it. I
will challenge you to prove 1.

SHRI D. D. PURI: For the benefit of
the House, 1 will read out five or six
instances to show that land was allotted
to industries at subsidised prices. 1 do
not know whether it was during the time
of Shri T. N. Singh when he was the
Minister. In 1969-70 Somani Pilkington,
Bahadurgarh was allotted 20.5 acres. The
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[Shri D. D. Puri]
cost of acquisition was Rs. 243 per
square yard. But it was given at Rs. 1.53
sq. vard. Jindal India Ltd. Hissar was
allotied 36 acres of land in 1970. The
acquisition cost was Rs. 2,43, but it was
given at Rs. 1.47.

SHRI D. D. PURI (Haryana) : Then,
Harvana Steel & Alloys Limited. Area: 50
acres. Cost of acquisition: 2.43 Price
at which allotted : 1.35.

Sir, this kind of instances I can quote
and as a matter of fact...

SHRI T. N. SINGH : Iw which vears ?

SHRI D. D. PURL: In 1969, in 1970
and so on.

SHRI T. N. SINGH : Mr. Puri, I was
not a Minister at that time.

MR. DEPUTY CHAIRMAN':
only making a statement.

SHRI D. D. PURI : Sir, T am making
only a statement and we are only con-
cerned with the limited question whether
any departure from the norms was made
in th: matter of allotment of land to
Maruti Limited and all that I have sub-
mitted is that if you examine the back-
ground of this project, yon will find that
the State Government of Haryana is going
to make lakhs of rupees as sales tax out
of this every vyear. [ have not made any
calculation. In addition to that, the State
is also goimg to cet a portion of the in-
come-tax which the Central Government
collects from that State and this is going
to be an annual revenue directly to the
Government of Haryana and having re-
gard to the size of the Haryana budget,
Sir, this is not going to be am amount
which is entirelv insignificant.

Secondly, Sir, T had stated the other
day that this is likely to generate a large
number of satellite units where young en-
gineers, by making an investment of fifteen
thousand rupees or so, make small parts
and supply these parts. 1 had stated the
other day that in regard to Escorts Limi-
ted, there were 200 units which had grown
around thz Escorts as a part of the opera-
tion of tractor plant. I was corrected by
the President of the Escorts and the num-
ber is over six hundred and not two hun-
dred as T had said the other day in the
House. ‘The number is over six hundred,
arising out of the assembly of tractors.
and in the case of motor cars more parts
are required and it is going to generate
employment to the extent of employing
about twenty thousand people . .
(Interruptions) . . And. Sir, this is a
figure which is quite important for 4 State
of the size of Haryana. Every day we
pay lip service to the problem of unem-
ployment and we are wanting to provide
crores of rupees in our plan to be able
to generate employment. Now, Sir. here

He is

[ RAJYA SABHA]

by Chief Minister 140

of Haryana

is a project which is eoing to give lakhs
and lakhs of rupees to the State Govern-
ment of Haryana by wav of sales tax and
which is going to gonerate employment
for about twenty thousand people and the
gravest crimz that the Chjef Minister of
Harvana has commitied is that thev have
acquired the land and allotted to it at a
cost! That is one aspect.

Now, Sir, the other aspect is in regard
to the area. I meed mnot repeat what T
have already said. One of the conditions
of the allotment is that the land can be
used only for the purpose for which it is
allotted. namely, for the purpose of estab-
lishing the factory for the manufacture
of the car and it is not as if the land can
be parcelled out and sold for a profit. One
should not be misled bv the term “free-
hold”. Thz land is allotted for a purpose
ard it can be used only for that purpose.
In whose interest is it to acquire land in
excess of the requirement? It only in-
creases the indebtedne.s and increases
thereby the anaual interest charges.

And, Sir, finally, the rate of interest. -
The rate of interest is 7%. T believe, Sir,
even today, therc¢ are more than ten
thousand housing and industrial plots
whose proiects have been financed by the
Government of Harvana whose price is
being paid in instalments which carrv an
interest of not more than 7 per cent, In
the past, there have been areas which
have been acquired and allotted to indus-
tries in whose cases, even though the cost
of borrowing was more, they were charged
an interest of 4 per cent. Even today lands
acquired for industrial plots are carrying

an interest of 4%, 1 would like the
honourable Member to quote one single
instance where an allotment has been

made at a rate of interest of more than
7% by a fraction.

_ Now, Sir, having dealt with this matter
in some de'tall I now come to the other
charges against Choudhury Bansi Lal.

SHRI M. KAMALANTHAN :
going up to 7 o’clock. Sir ?

MR. DEPUTY CHAIRMAN : T think
we have to, because the Opposition was
so vociferous on this ...(Interruptions) ...
Anyway, T am trying to cut down the
time of some Members.

SHRI D. D. PURI : Sir, T will be very
brief 1 will try to be very brief.. .

Are we

SHRI OM MFHTA : We shall withdraw
one or two speeches,

SHRI D. D. PURI : Let us be very clear.
In what manner does this House have
jurisdiction to discuss matters which would
apparently seem to be within the purview
of the Haryana Legisiature ? The juris-
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diction of ths House comes from the
Comnussion of Inguiries Act, which Act
is passed by the Central Legislature We
are a part of it; we are a paity to it and
we have passed 1t Therefore, in so far
a3 the fault can be found with the Central
Government for not having appointed a
Commission of Inquiry under the Commis-
sion of Inquuies Act, thuis House has

jurisdiction and 1s now exercis.mg .that
jurisdiction  After all these discussions,
Shri Krishan Kant made an offcr. That

offer was accepted. .. (Time Bell rings.)
I would like to ask Do thoy want the
Government to set the machinzsry in motion
provided under the Act simply because
a aumber of Members of the I ecislatures
have signed a document”? The hon
Mumster tized to explain that Act requires
that 1t ‘hould either be Resolution of the
House or there should be a prima facw
case, otherwis= the whole thing 1s illegal
and vitiated. It is contrary to the Act.
It is only the application of that Act that
this House is competent to discuss I wish
those Members had paused and considered
what is the provision of the Act ..

SHRI PITAMBER DAS - You say that
thus has to be don= by a Resolution of the
House This discussion is just a prelude
to that Resolution .

(Interiuptions)

SHRI D D PURI
myself clear

SHRI PITAMBER DAS: I would like
to understand

SHRI D D PURI": I am glad that the
hon Member has asked 1t. There are
two distinct procedures available Onmne is
by a Resolution of the House; that 1s
quite distinct This Resolution could be
brought as an official Resolution or a
non-official Resolution. But quite apart
from the Resolution, it is mcumbeznt on the
Government to appomnt such an inquiry if
there is a prima facie case.

SHRT PITAMBER DAS : That is exact-
ly what we are trying to establish This
1s the idea

I have not made

(Interruptions)

SHRI RANBIR SINGH -

prima faci’ case

SHRI D D PURI Certain Members
made some allegations Some clarifications
were sourht I have never heard of a
prima facie case sought to be established
as a part of the proceedings of the Hou =2
by means of a discussion under Rule
176 (Interruptions)  This is some-
thing T never heard about Nevertheless,
let us take the political aspect of the
matter  Foreet the Act Supposing the
Act was amended, do the hon. Members

There is no
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sitting on the Opposition Benches accept
the proposition that whenever 120 or 121
Members sien a memorandurn the Com-
musston of Inquiries Act should come into
operation automatically ? If <that were
accepted it would be a blach dav in the
history of democracy 1n this country, be-
cause if you 120 or 121 Members can send
in 4 memolandum, we on these benches
280 Members of the Congress or even a
larger numbe: can do also a similar thmng,
and would not thereby allow any non-
Congress Government to function m this
country (Interruptions) Is that
what the hon Members want? The Act
lays down certain conditions If those con-
dittons were 1emoved, what would be the
consequences ?

MR DEPUTY CHAIRMAN . Now you
wind up

SHRI D D PURI Sir, T want to say
nothing about what has been achieved in
Haryana., I say: Ignore it...

DR K MATHEW KURIAN - Why?
(Interiuptions)

MR. DEPUTY CHAIRMAN - You keep
quiet, You better ignore what he is say-
ing at the moment

SHRI D D PURI: It is extremely
legitimate to make charges when the char-
ges are true But it 15 unjust to make
charges when one 1s not too sure of the
facts It is unfair to the Government and
to the countiv and democracy itself to go
on making charges and slinging mud m
the hope that some of 1t will stick

Having said all this if there are still
some hon Members who are not satisfied
about Maruti and other matters 1 would
only say this There are none so blind as
those that will not see.

=t grawafa : fas 5 faae -
TEST |

ot deww fag  (famie)  3facg
g7 9Rd § AUE FEM N AT AW
T @ AT I FET ATAT q1 AW gET
@ gLt 7 arfag

st Sumsafa - 10 faae & Aifso

=it faros tog - swawnia agea,
HTTHT SFTAMT & 7 £ 37 FT
gfamT & wer wely & fagg wWear=
FAT TAT & FEOAN FI AT @yr
IRAT g 1 W, 97 A T &
FIL Afezame FAT g Al 9 2 fF s
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Zg 9 FT ATET A TET &Y AE § qw
TR AT AR 7975 TA Fgl f7am,
#g fadmr ? oF FgET § g /G
§ I 457 §, FATM e Fa7 g ?
(Interrupnon) g gXL W@ 9T Teq 37
g @ e qferear 47 R ? oo
HSITATT &Y a7 g777 fEecit § Jdt &
#IX T g% qgFT & | s S
95T g1 /I E |

], aRq T gaTAAAr
gfexr meft w7 G Tofas, amifas
HaTErAT F1 AR AT AIE HT AGATGT
FHET FY AT FI faaT § a0
gIgmA AT AEfg FRIIA F AT
AEEE I FEN
gd mam IO & fF owrm A
AT Yo A & & 7 ogEY awg &
gear fag & | A qew way
T Fo Ao AT 7 AT I FT AIZHH
a9q Afawsd & ¥ fag ¥, IT X
AEW q3T 41, 39 9% feggaw ff 9@
g1 T g, I JIg T KA ST AN
&W FT XA AAT FT G g AT ST
Y AT q3 AR T TqA FAAT
T TFEY TG FTAR AT

( Interruption )

M AGEAT T 3 aFFEG () F
FHT T/ I T E |

st daew fag s W A &
AT | 9g UAHT 9gHT T T 9 ST
FAIF T AR A, fafaar F s
FN EEI ARE a1 SHFT TAAT TgA
AT g A E |

T g Amar gf|wr el it J/
qGTH A ATT AT | =Y q@iATT
SR FFTAT FT & A T F:gr i
Y FEAT F FIT a1 fFE ArAT F:;T
FIE I9 TG a7 §, 99 7 = dng
YT qF, G JaT9 Fag &3 T aR/w
AW 9T ATUY a7 747 | AfFT q9 =
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e St & faarn gfamm F 36
sA-gfafafeat 7 sQo-qg S&r Ue-
gfa F1, G SAF FUV &% HF a9 TG
T § A% THHL W T T T AL
qr=a v fF mar wrew FAr § 7oA
TEFT F GIE g | o g S
ghamt & 7e7 wdt § & w99 ads
¥ ez gl & Sfeg weefy w1 F fog
Fra AeAr fo g % ag aF fF 9@
F ETH 350 UTFET FHA

siyeelt fagredY agadt F9 § W
e &, TRy i g afs )

=it @araw fag =R fw ¥ o
sradt  FYIET ST AWRT IS F
QAT TS| ATH TH AN AT
FT ¥ IO AR faw 9x dER A
ATAT AET & | SR AT GHA & TW A
F gAMEI |

sft FEIACT ATH AT FT AT
# 9 g & | AT AT IR AT TR §
ARG TR T CIE & C S L
5 g AT FT T AT §, THEAS
FTA S, FE o A S ¥ ArEA
F1T % FL@M F T T FIHT HCEETL
F gl & AfF IaFT Hag & g |
Y9 F ¥ 7 ATHA 300 TFE FHIA S
40-50 TA[ THE F1 g, fFaET &
BIFL 10-11 §F97 TFS & X | q99
weit ar fem & 1 agr & fRAET @
TREATE & 0 9T qR-AT R faar
g e @ A Y, afe aha |
gerr 91 Tl g |

AT, 9 3 IW 7 ao=Af|
foraerr ST FT TG IA9T & ITHT
g G §, W8 dg "el & g
A el | fagr & »ff gia T aw
St & AT FIFI AT § AM@l w9qm
TEEE METAT T AT 9T, dfHT ITHT
wezra faQy afafa &1 srewer a=ray

-



145

Re misuse of
Power

[30 MAR.

TATE | T TEF AAEE I F TH
FeaTfag 9e8 ¥ S gfea® & 98 a0
TEAE FI@ AT 9TQ9 A1, AfEA 3
foret fasrg & 74T a9 T &

SHR] PITAMBER DAS: Sir let it be
taken as read !

it garew fag oW, § s

& faal 1 FZA1 ATEAT §, AT F A
FEAT AEAT § 5 Dredt TerE) agea &
T 9T FAL fFAOA ad FT AR F
TAMT AEHR T THHT TN @IAAF
YT | & {195 FIR0 3T WA § A FLAN
g fis &I Sfta &7 g91E & g /e
F Qe a9 F AAS & Al
aifgd | WA, g F AT S A
' YT AME T § I AR A1 ged
T a0 o § afen gheamon & safa

1 fRdrE A T ogF qars g |
SHRI B. T. KEMPARAJ: Let him
read !

sft warem fag car siwq, -
fea & fog, @At e & fag, qae o
e guET & Mg, d9F g .
T q qOT FAr g 5 o+ FEae ax
TIAT w9g geed %1 «iw i
FAFHT AT FAL T AT I qra-a §
ST AT FUE faEAd S, SO A
FAMAC KA, ITF FIU qF AT 1 TFTL
g T@FA | J9ar F 7T F AT GH
#X 73g § 3 Wi AR qEg G g
AT | # T WeAl & WY {OAT
AHA AN FA

MR. DEPUTY CHAIRMAN: Mr.
Mariswamy. Omnly five minutes,
SHRI S. S. MARISWAMY (Tamil

Nadu) : Mr. Deputy Chdirman, I may
not take even five minutes; I will take only
three minutes. 1 am thankful to you. As
a matter of fact, I did not want to take
port in this discussion and witnesd these
heated exchanges.

(Intérruptions)

Sir, 1 got up to speak on the fundameq-
tal aspects covering the problem. '1_'his is
a periodical exercise we are having in this
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Parliament for a very long time, In the
year 1962, there was a very long discus-
sion n Lok Sabha at the time when Mr.
Lal Bahadur Shastri was Home Minister.
At the end of the discussion Shastriji has
imade a statement. Tt is a long statement
but I will read only one or two lines of it.
He says, after dealing with the many points
coversd by the Members ;:—

“....But T do not want to make it
a tormal committee as such, and wait for
its report  Since we know most of the
problems”™—that iy,  corruption—"the
real point is to takhe remedial action. I
therefore proposs to request some Mem-
bers of Parliament and if possible, other
public men to sit with our own officers
in order to review the problem of cor-
ruption and make suggestions.”

This is the statement he made as early as
June 1962, Immediately after that, Mr.
Deputy Chairman, a Committee was con-
stituted under Mr. K. Santhanam. He
has submitied this report in a year’s time.
In the report, they have taken so much
of pains. They toured a number of States,
examined Cabinet Ministers, State Minis-
ters, Chief Ministers, Secretaries, ‘etc. They
also collected papers from the U.K., the
U.S.A., Pakistan, Burma and so on and
so forth. Finally, Mr. Deputy Chairman,
on> of the important recommendations
‘mad: was :

“Specific allegation of corruption on
the part of a Minister at the Centre or
a Statz should be promptly investigated
by an agency whose findings will com-
mand respect.”

|This is the important recommendation
which Mr. Santhanam had made. This
was made nearly a decade ago. What

have we done <o far ? Wec have the Lok-
pal Bill pending in the Rajya Sabha.
Rajasthan and Mahatrashtra have passed
th: Bill but none of the other States have
passed this Bill. For information of my
hon. friends, the Government of Tamil
Nadu have brought forward a Bill speci-
fically to enquire into the_allegations of
corruption against the Ministers including
the Chief Minister. You do not find it
either in Maharashtra or in Rajasthan. We
have done it and T am giving the rest of
the information, The Commission of en-
quiry will have a judge equivalent to High
Court Judge. He will be appointed on
the racommenlation of the Chief Justice
of the High Court. His term will be three
years. This will go to show that he will
be an independent judicial man to en-
quire into the corruption charges. Unlike
th: 1952 Act, anybody can approach this
Commission asking for an enquiry . No
sanction frem the Government for making
an enquiry is necessary. If the Commis-
sion gives the findings that the allega-
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tion of corruption is proved, then the Gov-
ernment has no option except to prosecute
the Minister. Unlike the 1952 Act it is
obligatory for the Government under this
Bill to prosecute the Minister. The puni-
shment for corruption is seven veats.
There is no such provision in the 1952 Act,
which you should bear in mind. To prove
that the 1952 Act is not comprehensive and
is not intended for enquiring into the al-
legations of corruption, we may quots
Santhanam Committes’s recommendations.
This Committee came into existence in
1962 and it submitted the report about
one and a half years later. Not satisfied
with the findings of the Commissions of
Enquiry Act, Shri Lal Bahadur Shastr:
formed this Committee consisting of emi-
nent people. It took so much of pains
and wanited that an independent body
should be therc to enquiie into the corrup-
tion charges. So falling im line with that,
the Tamil Nadu Government had formu-
lated this Bill,

Further, Sir, under the Tamil Nadu Bill,
if the Commission decides that the charges
of corruption have been proved, the Gov-
ernment - shall take proceedings in the
court of law for such corruption under the
Criminal Law (Amendment) Act. There
is also a provision for prosecuting the
complainants if it is provided that his
complaint is false, frivolous and vexatious.
The Commissiors has to give sanction for
such prosecution. With its sanction the
case has to be filed in a court of law for
this purpose. The sentence prescribed for
such an offence is threg vears. There will
be a regular appeal for such prosecutions.
Similar provisions are found in the Rajas-
than and Maharashtra legislations, but they
have not included the Chief Minister in
their Bill.

Now, the point is that T am not refzrring
specifically to Mr. Bansjlal. 1 am refer-
ring to it in general. There are peonle
who make serious charges. They make
chargss and go away. But what is the
remedy ? These who are in power have
to prove to the ceneral public that thev
are above board. TFor that purpose such
a Bill has besn introduced in Madras.

My appeal is that Mr. Mirdha, with a
massive majority behind him, should take
an iritiative in the same manner and re-
commend to all the State Governments,
wher=ver they are in power, to pass simi-
lar Bills. Tt should be passed here in Par-
liament for the Cabieni{ Ministers and other
Ministers. By doing so, there won’t be
any ugly discussions, repeatedly either in
this House or in the other House.

My appeal to the House is that such a
legislation should be passed as early as
possible in Parliament as well as in all th>
other States.

[RAJYA SABHA ]
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SHRI N. G. GORAY (Maharashtra) :
Sir, it was not a very happy experience
to listen to this debate as it proceeded. I
was sorry to find that the debate at times.
became very acrimonious and it was one
of the most partisan debates that had
been heard in this House. I was surpris-
ed to listen to the speech of my friend,
Shri Krishan Kant. I do not know
whether he spoke out of loyalty to his
party or he was indulging in sophistry but
I thought that as a stalwart in this House
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he would really try to convince us,
Members of the Opposition, that the
charges levelled against Shri Bansi Lal
were unfounded, were frivolous. The

line that was adopted by those who were
not of our view was that those who are
bringing charges against Mr, Bansi Lal
were themselves guilty of the same offen-
ces. Shri Sultan Singh as well as
Chaudhuri Ranbir Singh tried to point out
that many of the ills that have developed
in Haryana started when Shri Bhagwat
Dayal Sharma himself was the Chief Mini-
ster. Sir, T do not think there could be a
weaker argument than this because it
amounted to saying that both the Chief
Ministers were equally corrupt. It is
certainly not a defence at all. The other
point that they made was that there might
have been corruption but so much of
development has taken place in agricultural
sector, in industrial sector, the per capila
income has gone up, so much of produc-
tion has been there that Haryana has al-
most an object of envy of all the other
States. Sir, granting all this, do the
Members who take this line of defence
really try to tell us that corruption is part
and parcel of development? We have
been told in this House many times by
verv influential and responsible Ministers
and others that in a developing economy
price rise is inevitable, Sir, now we have
come to this T suppose that in a developing
economy corruption is also inevitable,
What T am saying is that neither the argu-
ment that the person who asked for this
discussion was himself not above corrup-
tion. nor the other argument that in a
developing economy as it is in Haryana,
a certain amount of corruption is inevi-
table, is convincing or is really a good de-
fence The third line of argument was
what mv friend Shri Puri, tried to tell us.
He almost tried to narrow the whole ac-
cusation to this point that it was Maruti,
Maruti and aeain Maruti. It is not so.
As vou know, t have never functioned in
this House in a manner which will enable
vou to sav that I am indulging in black-
mailing. I have never done that. I do
not want to say that because Shri Sanjay
Gandhi happens to be the son of Prime
Minister he should not get what is due. 1
will be the last man to say that because
a voung man happens to be the son of a
Minister or Prime Minister he should
suffer under certain disadvantages; certain-
v not but T will be the first man to say
that he should not be shown any favours

1
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him get all the advantages that are avail-
able to other citizens of India and if he
shows his merit and ability, all right, let
him come to the top, I would not say
that he is not a technician or a technocrat
or whatever it is. He may not be, It does
not matter at all. In the history of the
world there are many people who did not
have a formal training and still they made
their mark as technicians, as leaders and
statesmerr. What T am trying to say is
this, Because certain personalities are in-
volved in these charges, the Chief Minis-
ter of Haryana, the Prime Minister and
the Prime Minister’s son, it is all the more
reason why the Government should im-
mediately seize the opportunity and start
an enquiry. I am saying this in all serious-
ness, because otherwise the impression
spreads around that these charges have
been levelled against you, and because
there is a Congress Goveinment in
Haryana and at the Centre you say that
-there is no prima facie case against Mr.
Bansilal or the Government of Haryana.
Atfer all you kave to convince the public.
You have to convince people like me. 1
have no grudge against you at all, I am
a partyman, of course, and [ am in the
Opposition, but believe me 1 am not inter-
ested in dragging down Mr. Bansilal from
his seat of power. I am not interested in
maligning the Prime Minister or her son.
I am not at all ioterested in it. When 1}
went through the charges if I had thought
that all these charges were frivolous, I
would not have signed it. Just now Mr.
Puri said: Well, if you play this game.
two can play it, if you 120 membess
sign it, there will be 250 from our side
who will sign a similar memorandum
against some other Government, The very
fact that we, 120 Members, have signed
the memorandum and not others pyoves
that we are mnot frivolous. We have not
signed any memorandum against Shri Oza
or against Shri Naik or against Mrs.
Nandini Satpathy. We have not done it.
We fell that this memorandum should be
signed because we thought that all these
massive charge-sheets are not the creation
of somebody who has nothing except envy

for Mr Bansilal. This is not what we
thought, I admit your bona fides.
but vou should admit our bona fides too.

You know that all of us in the Lobby. in
the Central Hall and outside admit that
there it rank corruption throughout India.
Everybody admits it, whether it is in res-
pect of the Railways or cement or steel or
coal. Evervthing is tainted with corrup-
tion Now, somebody must be indulging
in that. Some agencizs must be indulging
in corruption. Now, if somebodv sus-
pects that a particular agency is neck desn
in corruption. Tt is not only Maruti.
Probably it is in respect of land deals. in
electrification, appointment of teachers
and so many other things. When no less
than the Speaker of that Assembly makes
a statement and I read that for every
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defector they paid Rs. 10,000 or Rs.
| 20,000 and some of them were garlanded
with garlands of currency notes, should I
also doubt the bona fides of the Speaker.
Sir, you arc in the Chair and if you make

a statement, should I doubt that?
(Interruption). Everybody belongs to a
party, but when the Speaker sits in the

Chatr, he does not belong to any party.
I do not know whether the Speaker of
Haryana Assembly has become so deprav-
ed....

it gAat fag : Sqeww wEeT &
JieT @1 aqar g | Swe al gfeww
| At 7 | @ S femwd
| WY § HIX WErEg AT S & qriw
FA WE | 7T AV aFaAT § |
SHRI BHAGWAT DAYAL:  The
Speaker was elected by the Congress Party
and up till now he is holding a very im-

portant position in the Congress organisa-
tion.

SHRI N. G. GORAY: That again
proves my  thesis—Choudhariji ~ and
Sultan Singhji—that in aryana things are
different, Your Chief Minister is different.
| Your MLAs are different. Your Speaker is
different. Something is rotten in the State
of Denmark as was said by Shakespeare.
The point i very simple. The point is.
that 120 Members think that there is a
case which needs to be investigated.
1t 15 a simple thing in which they feel that
very high officials  there including the
Chief Minister and also to an extent the
Prime Minister, they are all somehow or
the other imolved in this affair. T would
say than, when we claim such a high tra-
dition, I was reminded of what was said
by Rama in Uttar Rama Charita. When
doubt was expressed about the fidelity of
Janaki, Seeta, do you know what he said ?
Some of you must have read and might
be remembering. “For the weal of the
people, if it comes to severing my relation-
ship with my friends or to glvmg up en-
joyment or if it comes to giving up my
sense of pity and mot only that, even if it
comes to giving up Janaki herself, for the
weal of the people, T will not hesitate to
do so.

3

adored, and we said that this is the Bha-
rativa tradition. 1 would like to appeal
not only to Shri Mirdha but also to Indi-
raji. If she is really convinced that there
is nothing in the charges, why should she
be afraid to go to a tribunal. All right,
let them go into the matter. If it is prov-
ed frivolous, T think some of us at least,
if not all. who put morals above party,
fwe will think always before signing an-
other memorandum. But if the tribunal
‘ says, if it is convinced, that there is some-
thing in it, you should also not hesitate-

|

[

!

E That was the higher tradition we once
|
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because your prestige is involved. That
is the only way by which you can start
eradicating corruption. When you are
thinking of so much of nepotism, of
corruption, of this and that and of speak-
ing of Ombudsman or Lok Ayukth....

SHRI BRAHMANANDA PANDA:
What about corruption of thinking ?

SHRI N. G. GORAY: Corruption of
thinking ? For that, we shall have to go
to our educational policy and all that. I
am ready to join in a debate with you but
this is not the occasion.

What I am saying 1s, some people are
feeling that there is something rotten in
the State of Haryana; some feel that the
Chief Minister is involved in it, some
feel that there is a sort of connection or
liaison between the highest officials and the
Chief Minister of Haryana, T shall be very
glad, T assure you, if it is proved that there
is nothing of the kind. But T would like to
say that you should convince the people
and therefore you do not hesitate because
after all, you yourself cannot judge whe-
ther your man is involved or not; there
is bound to be some sort of partisanship.
And therefore T will, again request you
in all humility to keep up the high tradi-
tions, the glorious traditions, that go into
the formation of our Bharatiya, Indian
culture, to set up a tribunal or ask some
judge or some other third party to go into
these charges and clear up the whole
thing. If Bansilalji is cleared, if the
Haryana Government is cleared, I shall
be very happy; if it is not cleared, well,

let him face the punishment that is due
to him.

MR. DEPUTY CHAIRMAN:
Minister will reply now.

it ToreftT farg « TR W #Y SwrAee
¥ fu F Famr s 3 e afamm
HaTael | afqeam #7 we@E s
a7 1% 9o Wrad FATA ST FT gt
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IHT UF FEET A @7 A gar AN
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SHRI OM MEHTA: Where is
Opposition to listen to the rebuttal
charges which they have levelled ?
even Mr. Niren Ghosh is here.
also vanished.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : Mr. Deputy
Chairman, Sir, the House has debated
for quite a long time the question regard-
ing the appointment of a Commission of

the
of
Not
He has
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Enquiry against the Chief Minister of
Haryana to enquire into the allocations
as contained in the memoranda presented
to the President. Gorayji said that a
Commission of Enquiry should be ap-
pointed so that we could convince the
Members who have signed the memo-
randa of our bona fide. It was jusi men-
tioned by my colleague Shri Om Mehta
that Members are not here to listen to
Government reply. They came here like
temperamental prima donna, performed
their act and made their exist, they are
not here to listen, they are not here to be
convinced; they are not here with an open
mind so that the whole matter could be
debated in a good spirit and the basic
issues could be thrashed out in a proper
manner.

SHRI JOACHIM ALVA (Nominated):
They are points of order people.

SHRI RAM NIWAS MIRDHA: Our
friend, Mr. Alva, described them as
“points of order people”. I would not do
that. But his witty journalism can cer-
tainly so describe these Members.

Sir, by now we have established a more
or less set procedure for dealing with
complaints of this nature. This is not the
first time that memoranda of this nature
have been received by the Government.
We have received many of them in the
last few years since the passing of this
Commission of Enquiry Act in 1952 and
certain lines of procedure have become
well set. First of all, T would like to im-
press upon the House that we have not at
all departed from what has been done in
the past for dealing with allegations of
this nature. When we receive these alle-
gations contained in a memorandum we
send them to the Chief Minister concern-~

ed and we ask for his comments. When
his comments are received, if _there are
doubts left in our mind, if points have

not been properly clarified, we ask for
further comments which are also properly
gone into, In some cases what the Prime
Minister has done is to appoint a commit-
tee of Cabinet Ministers to still further

and more thoroughly examine all the
material that is before us, including the
comments of the Chief Minister. Any

records that he might have sent, any origi-
nal papers that we might have requisition-
ed and all things are examined, in certain
cases, by a Committee of Ministers. Even
that is not resorted to in certain cases.
The Government examine all those alle-
gations and arrives at a certain” conclu-
sion.

Now it has been suggested that because
the memorandum has been signed by more
than 100 M.Ps it should be sent to a
Commission of Enquiry forthwith. I
would not take the liberty of suggesting
that hon’ble Members signed the memo-
randa very lightly
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I would not dare to suggest that But
we cannot take this as a matter
7PM of procedure that 1n case the
memorandum 1s signed by a
large number of MPs, it should be auto-
matically sent to a commussion of inquiry
It does add to the weight of the memo-
randum, there i1s no doubt about it It
increases our own responstbiity 1n dealing
with 1t and much greater attentton has to
be paid But it does not mean that it
should be sent to a commission of i1ngquiry
forthwith, for the very simple reason that
under the Commissions of Inguiry Act,
there 1s a duty cast upon the Government
to examine the whole thing, to get satis-
fied about the basic nature of the allega
tions and to come to a conclusion whether
the facts and circumstances of the case
warrant the appomntment of a commuission
of 1nquiry Sir, we cannot do 1t auto-
matically and, if [ may say so, lLghtly
because a commussion of inguiry involves
a large number of people If they are in
the admumstration, Chief Minister or
Ministers or officers, the whole admums-
trative machinery gets disrupted  While
the commussion goes on, and we know
commussion  do go on for quite a long
time, there 1s an atmosphere of demorali-
sation 1n the whole admimistration, no ini-
trative 1s taken and even the normal ad-
mumstrative work gets stopped So it 1s
not as if a commssion of inquiry should
not be appointed A commission of 1n-
quiry s not just a cursory enquiry which
would go mto a certain  document and
come to a deciston, but it goes through
the whole procedure of affidavits counter-
affidavits  evidence arguments and so on
And [ am sorry to say, Sir, that 1n the
atmosphere prevalent 1n the country at
present when political character assassina-
tion and charges of a personal nature are
bandied about rather lightly outside and
if T may submut, 1n the House also some
times the procedure of resorting to 1
commussion of mqury would be most un-
fair 10 the persons mvolved to out 1t very
muidiy

SHRI T N SINGH What was done
1n the case of Keshav Deo Malaviya ?

SHRI RAM NIWAS MIRDHA There-
fore what we have been doing 1s that we
appoint a commussion of inquiry only
when we are fully convinced that a prima
facie case exists about 1t ] would repeat
what Goraypt said that we should not
suspect each other« bona fides  Firstly
the whole thing starts with the bona fides
of the Prime Minister being suspected
She refers the matter to four emrnent
colleagues Their dona fides are a'so su»
pected Now where do we go? Instead
of deciding 1t herself, she chose to refer
1t to them Do you mean to suggest that
all the four persons emunent persons 1n
our pubhic Tife, who have got a certain
name and stature in our national life, are

%
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not capable of taking any fairr deciston
Well, 1f all of us are like that, then al
this debate just does not carry us any-

where  All possible care has been taken
to see

SHRI MONORANJAN ROY (West
Bengal) Can you substitute for a com-
nussion of inquiry some emment persons ?

SHRI RAM NIWAS MIRDHA  well,
Sir, 1 am talking of the procedure that
legally has to be gone through, We would
be failing in our duty if we automatically
remit any complaint of corruption that
We receve (0 a commussion of inquiry

It would be against the letter and
the Act 1f we do 1t ‘ spune of

SHRI BHAGWAT DAYAL Have you
taken into consideration the Santhanam
Commuttee Report or not ?

SHRI RAM NIWAS MIRDHA The
Santhanam Commuttee made & recom
mendauon that 1f 10 legislators make a
complaint jt should be sent for enquiry
They had another procedure, they did not
Say commussion of mquiry, they said there
should be a national panel and so on The
Government did not accept 1t Through
hind sight, very wisely 11 was nop accepted
because to cet 10 legislators to send com-
plaints agamnwt others, and I would repeat,
i the present atmosphere of character
asse-sination that 1s prevailing in our poli
tical hfe today, would not, I think, be a
very correct step  But our leaders at that
time 1n their wisdom did not accept that
recommendation and they said that that
would not work They did not accept the
said recommendztion ~ So there have been
a number of cases m which Cabinet com-
mittees have been appointed  References
were made 10 cases regarding Shn Biyu
Patnaik and Shrt Biren Mitra Then agam
there was @ case agamst the Chief Minys-
ter of Mysore, Shri Nyalingappa  Then
there was a case about the Chief Mimster
of Bihar and other Mimsters there These
cases were jeferied to commuttees of
Ministers and then they came ou. with
therr opimons and certain things were
stated which were not accepted

SHRI BHAGWAT DAYAL You will
excuse me for the interrupuon In the
case of Shrt Byn Patnaih and Shri  Biren
Mitra the Cabinet sub-committee gave a
different report as Mr Justice Khanng re
produced that correspondence  The sub-
committee said that 1t w1l not be proper
to open this thing because 1t will damage
the mmage of the Congress Party But
Shastript 1nstituted an nquiry 1n spite of
that thing because he felt that there was
a prima facie case

SHRI BRAHMANANDA PANDA -
This 1s not complete There the sub-com-
mittee said that he was unworthy of hold-
mg the office
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SHRI T. N, SINGH : I have no desire
to interrupt, but I would like to submit
here that in the case of Keshav Deo Mala-
viya the case was referred to a judicial
authority for a prima facie probe. It so
happened also in the case of T. T. Krish-
namachari but he resigned because he was
not prepared to face a prima facie inquiry
by a judge. So there are both kinds of
precedents, one where the matter was
referred to judiciaty, and the other where
it was referred to a committee. So it
cannot be said there was only one kind of
precedent, 11

SHRI RAM NIWAS MIHDHA : Both
these types of approaches are there, 1
do not deny that, But the think depends
upon the circumstances of every case. In
this particular case we did as we had done
in most other cases., In many cases no
commiltee of Ministers was appointed. It
was just decided whether to refer it or not
to refer it. That precedent is also there
before us. I would not go into what sort
of charges there are and whether they
deserve to be sent to a commission. But
since some have been pointed out, I would
like just to comment cursorily on them
to see if they are 'such as should be remit-
ted to a commission of inquiry, Shri
Bhagwat Dayalji gave three or four types
of cases which, he thought were of a very
aggravated nature, Firstly, one Maruti
about which I need not say much because
a lot has been said, This is a matter which
s of a legal nature, whether the compen-
sations are proper or not, etc. which is
now before the District Sessions Judge
not in front of an executive Magistrate,
but the District & Sessions Judge who is
directly responsible to the High Court and
works under its supervision, Even to say
for a District Judge that he has not fram-
ed issues for so many months, and sug-
gest that Prime Minister had better tell
him to do so. 1 again leave it to the imagi-
nation of...

SHRI BHAGWAT DAYAL : I am sorry
to interrupt. T never said that because of
the Prime Minister the issue is pending...

SHRI RANBIR SINGH : That was the
intention,

SHRI BHAGWAT DAYAL : No, vyou
cannot interpret my intention. The ques-
tion is Haryana Government is competent
for all these things and the matter is
dejayed in this. T can prove it how even
in the judiciary they are pressurising peo-
ple; otherwise, after 30 hearings why were
not the issues framed ? It was because
pressures were being brought.

SHRI RAM NIWAS MIRDHA : If we
all can get pressurised inciuding the judi-
ciary and the High Court, well, T have
nothing to say then, The whole question
of Maruti is before the court, before the
District &- Sessions Judge, so far as com-

[RAJYA SABHA]
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pensation is concerned, And whether the
notification is properly issued or not, will
also be gone mto. 1 do not think there
should have been-any discussion on it
here. But again it was brought in for—
what 1 reluctantly, but firmly say—extra-
neous political considerations.

Another point was about the Public
Service Commission Chairman, The Com-
mission has a place in our Constitution. It
was suggested that the Haryana Govern-
ment established a Subordinate Selection
Board and gave them the selection of
Class III pos.s and transferred the selec-
tion of Class IV posts to the respective
T¥ent - -1 tments, This system
N . Sher S:ates also, There
is Biow . 5« i ual init, Many States have
Subordinat. election Boards which select
Class IIl posts and class 1V are recruited
by such persons. Here again, Public Ser-
vice Commission makes an annual report.
Fortunately our Constitution has provided
safeguards against possible misuse of
powers. There is a provision in the Cons-
titution which says that the annual reports
from the Public Service Commission should
be placed before the Assembly. In that
report they say that the State Government
did not do this or that and then there will
be discussion. The whole thing can be
thrashed out in discussion, T do not know
how we come into the picture. Any diffe-
rence of opinion between the PSC and the
State Government can be resolved. There
are ways of resolving it or at least dis-
cussing it or criticising it. 1 do not think
much can be made out of it.

So far as the responsibility of the Cen-
tral Government is concerned, the Chair-
man of the PSC wrote to us and we refer-
red it to the Governor requesting him to
look into it personally and try to sort it
out. He is mo more the Chairman, he
says he i3 bein~ h~ rassed. Even now we

have take: - > the Governor and
requested ! that nothing wrong
is done 1» » of the status of ex-
Chairmai. . do not want to see

that these hiit: dig .itaries who have occupi-
ed high offices should be harrassed in any
way. We have never acted in a partisan
way. We believe that by acting above
partisan considerations and in an objective
manner we can strengthen these institu-
tions which are the basis of our demo-
cracy. We never want to take any parti-
san or narrow view, There is nothing
more in the allegation of Shri Bhagwat
Dayal regarding the PSC Chairman,

Dr. Bhai Mahavir—he is again not
here—raised certain points. I do not know
how to convince him. He reeled out lot
of figures and allegations from the Memo-
randum regarding purchases by the FElec-
tricity Board. Here again I would like to
submit that Electricity Boards are crea-
tioms of Statutes. There also we have
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inbuilt safeguards against possible misuse
of discretion or mismanagement.  First
of all its Chairman has clearly said that
the Electricity Board takes full responsi-
bility for all its actions, Even if that state-

ment is not there, it is so obvious, Iis
accounts are audited every year, Allega-
tions have been made here about the

working of the Electricity Board such as
excessive purchases for rural electrification,
and so on and so forth would be enguired
into. The State Government has now
remitted them for a special audit by the
Comptroller and Auditor General. This is
not the normal audit. They have given
these allegations about specific transactions
and purchases and misuse of stores, A
big party right now headed by a person of
the rank of an Accountant General of a
State is sitting in Chandigarh and doing
that special audit. How can we appoint
a Commission of Inquiry to go into these
things for which we have a regular proce-
dure. In the course of administration, lot
of things take place. Certain officers use
their discretion at certain level and ulti-
mately the Chief Minister is responsible.
Unless we establish a personal nexus
between the Chief Minister and the alleged
wrong act committed by the authority,
how can a Commission of Inquiry be
appointed, Even that matter is not closed.
1 have written to the honourable Mem-
ber that the matter would be considered
in the light of whatever the Comptroller
and Auditor-General says about those
things. So, those things are also being
looked into and would be there for all of
us to see and judge.

SHRI BHAGWAT DAYAL : What was
the hurry in giving the clean chit ?

st Ffw wear : AT TG FT AF
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SHRI BHAGWAT DAYAL: Why are
you, Mr Alva, interrupting me ? I want
a clarification from the Minister, You are
dozing here and you do not know any-
thing.

SHRI RAM NIWAS MIRDHA: 1
clearly stated in my letter to the honour-
able Member that there are certain charges
regarding which we have come to definite
findings. There is nothing like a clean
chit, There are a large number of allega-
tions some of which we have examined
but did not find sufficient material to
enable us to appoint a Commission of
Inquiry. And, Sir, the other allegations
of a factual nature or a procedural nature,
where some Financial Rules have been
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contravened or where tenders were not

invited properly or where the stores were
not checked or whatever it is—these are
the things which can very well be enquir-
ed into by a Special Audit which is taking
place and there is no question of giving a
clean chit, The clean chit is insofar as

the allegations which we have examined
are conrerned.

As regards the other things, they have
been referred by the Stateg Govegnmgnt
itself to the Comptroller and Auditor-
General for Special Audit and T think
that 'should_satisfy the honourable, Mem-
bers and this House that al] proper steps

have been taken to see that nothing wrong
is done,

Now, Sir, I would not take any m
the time of the House. I wou);d oéflo(t)ef:
fro.n} a statement which the then Prime
Minister, the late Shri Laj Bahadur
Shastri, made in Parliament in 1965, that
is, on 22nd February, 1965. This con-
cerns the allegations against some Chief
Ministers and some State Governments
which he had mentioned, (the three or four
cases which T referred cursorily). He felt
that some honourable Members would
still like to examine these matters further.
But this is what he says and T wil quote :

“I would appeal to you that this
matter be allowed to end there. We
who are privileged to hold public offices
and positions of responsibility should
always realise the need for maintaining
the right standards of conduct. Only
then we will deserve public confidence
and support, At the same time, we
should give no encouragement to the
creation of an atmosphere of distrust and
suspision, Effective administration
then becomes difficult. If we bury the
past and look ahead: feel confident, we
will open a new chapter.”

SHRI T. N. SINGH : That is exactly
the point.

SHRI RAM NIWAS MIRDHA : Sir, I
commend this to the consideration of the
hnoursa_ble Members of the House. Thank
you, Sir.

MR, DEPUTY CHAIRMAN :
House stands adjourned till
tomorrow.

The
11.00  AM.

_The House then adjourned at
eighteen minutes past seven of
the clock till eleven of the clock
c1)§17 3Saturday, the 31st March,



